1.

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD geENCH
: AT TYDERABAD :

0.A.502/5%. - Dt, of Decision : 10,6,94,

.;‘QEG. Adinargpyana ’ e« Applicant
Vs
1., The Sub Divisional Officer,
Telecommunications,
Hindupur,

2, The Telecom District Engineer,
Anantapur,

3. The Telecom District Manager, _
Anantapur, +¢ Respondents,

Counsel for the Applicant : Mr. K. Venkateswara Raao

Counsel for the Respondents : Mr. ¥, 8himanna, Addl, C5sC,

CORAM:

THE HON'BLE SHRI A,B, GORTTI : MEMBER (ADMN.)

THE Ho'ElE SART T. CHANDRASEKMARA REDDY : MEMBER (JUDL.)
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<rfuj¥/



Order of the Division Bench delivereéd by

Hon'ble sShri A,3,Gorthi, Member {&dmn.).

The applicant states that he was initially
engaged as a casual mazdoor on 1,5.82 and eversince
he worked under the respondents with several intermitent
breaks, Finally his services ﬁere dispensed with
vide the impugned order dated 27.,6,90, The reasong :
stated in the impugned order is that the applicant

was not in service since Octeber 1986,

2. The respondents in their reply affidavit
stated that the applicant was engaged as a casual
mazdoor in May 1982 and that he worked for 190 days
during 1982+83,135 days. during 1983-84,176 days-
during 1984-85 135 cays .during 1985-86, 119 days
during 1986-87, He was absent during the entire
years of 1987-88 and 1988-89, In the next year, i,e,,

1989-90 he worked for 51 days only.

3. Even according to the respondents, the
applicant had worked for certain periods during
1982-G0, In view of this undisputed factﬁ)this
DA is disposed of with the following directions to

the respondents -

(1) The name of the applicant shall be

entered in the live casual lshour register,

(2) He will be considered for reengsgement
as and when there 1is work in preference
to ffeeshers and juniors.



(3) His name will be considered for grant
of temporary status and regularisation

in accordance with the extant rules,

O.A. is ordered accordingly without any

order as to Costs,

(T .CHANDRASEKHARA KREDDY (AgB .GORTHI)

Member (Judl,) Member (Admn, ) T

‘Daged; 10th June, 1994
( Dicteted in Open Court )
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DEPUTY REGISTRAR(1)
Copy to:=

1./ The Sub Oivisional Officer,

Telecommunications, Hindupur?

24 The Telecom Bistrict Enginser,
Ananthapur,

34 The Telecom District Mamager,.
Ananthapur.,

44 Cne copy to Mr.K.Venkateswar Rac, Advecate,CAT,Hyderabad.

5. One copy to Mr.V.Bhimanna, Addl.CGSC,CAT,Hyderabad.
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6+ One copy to Library,CAT,Hyderabad,

74 One spare copys '
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TNPED BY ‘ COMPARED B!

CHECKED BY : APPEQVED BY -

. IN THE CEUTRAL ADLINISIRALNIVE TRIDUNAL

I—IYJ.)E RABAD BENCH [T HYDERL3A

., 7 - S _ R
THE HCN'BE E._I’ili LJUSTICE V.0 “‘WR__;‘\ RAO .
H\“‘\\{ECE CHAIRMAN™

AND
TIE HOM'BLE FR.AB.G Pl”EII : MEMBER(A)
\..-—”"‘.w

AND ‘

THE HON'BLE HMR.LT .CIJ,.NJRASL-L“‘—.R REDDY
: MEMBER(JUDL)

ey
e

LD

THE HOAVEE: l'ﬂE-;.R.F@\;NS-ARAQ&\I : MEMBER(Z)

— e i . . -

' e

Datedzw - 6 =1994

SRBER/JULGHENY 2

Mehe/Reb/Cuiss NoO.

' in
0.a.No. 50 ﬂ/ Cf%

VTOJF:&.NO' ’ . (:"J.P. )

‘ and Intwecﬁons _
Issued.. . e - :
.?—i\lowed \
Disposed of

ith directions

Dismi s\?d.
Dismisséd as withdrawn
Digmisse aml t
Rejected/Orxq:ed.

¥o order as to Cysts.
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